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Factual and action taken report in the matter of Dulli Chand Meena V/s State 
of Rajasthan & Ors., Original Application No. 72/2024 (CZ) Hon’ble NGT, 
Central Zone Bench, Bhopal 

 
Background 

The case has been filed by the applicant Sh. Dulli Chand Meena against the 
stone crusher unit namely M/s Maa Santoshi Grit Udhyog located near village - 
Bahali, Tehsil - Rajgarh, District - Alwar. The applicant has alleged that the stone 
crusher is operating illegally without appropriate land use and causing damage to 
plantation, forest, ecological balance, health hazard to the villagers of Village - 
Bahali including the applicant. Applicant has also alleged that the consent of 
villagers was not taken before converting the land from agricultural to non-
agricultural purpose. 

Order 
 Hon’ble NGT, Central Zonal Bench in its order dated 21/03/2024 had 
directed inter alia as follows: - 

“…5. We deem it just and proper to call a report on the matter in issue in 
present Original Application, from a Joint Committee consisting of:- 

i. One representative from the Collector, District Alwar (Rajasthan). 
ii. One representative from the Dy. Conservator of Forest, Forest 

Department, Alwar (Rajasthan). 
iii. One representative from State Pollution Control Board, 

Rajasthan. 
6. The committee is directed to visit the place and submit the factual and 

action taken report within six weeks….” 

Accordingly, Tehsildar Rajgarh was nominated, vide letter dated 
23/04/2024, on behalf of District Collector, Alwar. Copy of letter has been 
enclosed as Annexure-1. 

And whereas, Regional Forest Officer, Rajgarh was nominated on the behalf 
of Dy. Conservator of Forest, Alwar vide letter dated 15/04/2024. Copy of letter 
has been enclosed as Annexure-2. 

And whereas, Assistant Environment Engineer, RSPCB, Alwar was deputed 
as the representative from State Pollution Control Board vide letter dated 
05/04/2024 and vide RSPCB letter dated 08/04/2024 Regional Officer, RSPCB 
was nominated as the Nodal Officer. Copy of both the letters has been enclosed 
collectively as Annexure-3. 
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Joint Committee Visit 
 In accordance with the aforementioned order and letters, following officials 
visited the site on 16/05/2024: 

i. Sh. Deependra Jharwal, Senior Environment Engineer and Regional 
Officer, Regional Office, RSPCB, Alwar. 

ii. Sh. Vikash Sharma, Assistant Conservator of Forest, Alwar. 
iii. Sh. Vinod Kumar Sharma, Tehsildar, Rajgarh, Alwar. 
iv. Sh. Ashok Kumar Sharma, Regional Forest Officer, Rajgarh, Alwar 

etc. 
Attendance sheet is enclosed as Annexure-4. 

Observations 

 During field visit and on perusal of records, following observations were 
made:- 

i. At present, there is no stone crusher with the name of M/s Maa 
Santoshi Grit Udhyog located at the site in concern, instead a stone 
crusher with the name M/s Om Prakash Gupta was found 
established and operational. 

ii. As per the earlier inspection report dated 31/08/2021 by the Rajasthan 
State Pollution Control Board Official, the stone crusher with the 
name M/s Maa Santoshi Grit Udhyog was dismantled in April, 2021, 
as informed by the nearby villagers. Copy of the inspection report is 
enclosed as Annexure - 5. 

Observations from Mining Engineer, Alwar report dated 15/07/2022 (Copy 
enclosed as Annexure-6) :- 

i. That Khasra No. 332, 331 and 450 comes under, and is a part of, the 
area of mining lease having M. L. No. 301/90, which is allotted to Sh. 
Om Prakash Gupta having validity up to 31/03/2041. 

ii. That Khasra Nos. 331 and 450 were part of the Forest Land, under the 
jurisdiction of Forest Department, but the land-use of the same were 
diverted vide letters dated 27/02/2004 and 02/06/2004 from Regional 
Office, MoEF, Lucknow (copy of both the letters are enclosed 
collectively as Annexure - 7). There is also 01 lease, having M. L. 
No. 613/90, which has been allotted in the name of Sh. Om Prakash 
Gupta, which is adjacent to the M. L. No. 301/90 and having validity 
up to 31/03/2025. 

iii. As per the report, the site in concern was examined (on dated 
13/09/2022) and it was noted that the mining activities were closed in 
the M. L. No. 613/90. In M. L. No. 301/90, the mining activities were 
operational and stone crusher is established in the allotted M. L. No. 
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301/90. That no abadi, school etc. is within the 45 meters radius of the 
crusher and the crusher is located in accordance with the rule 21(2) of 
Rajasthan Minor Mineral Concession Rules, 2017. 

Observations from Deputy Conservator of Forest, Alwar letter dated 30/09/2022 
(copy enclosed as Annexure - 8) :- 

i. The letter states that, as per the report dated 23/09/2022 of Regional 
Forest Officer, Rajgarh (Copy enclosed as Annexure - 9), whole part 
of khasra no. 331 and some part of khasra no. 450 comes in the area 
of both the mining leases having M. L. No. 301/1990 and 613/1990, 
which were diverted from Forest land to Mining lease. 

ii. Khasra No. 332 is not recorded under the jurisdiction of Forest 
Department. 

Observations from Tehsildar, Rajgarh letter dated 03/01/2023, which 
reiterates/compiles the contents of joint visit report dated 30/12/2022, are as 
follows (copy of Tehsildar, Rajgarh letter dated 03/01/2023 is enclosed as 
Annexure - 10 and joint visit report dated 30/12/2022 is enclosed as Annexure - 
11) :- 

i. As per the revenue records, khasra No. 332 (0.72 Hectares) is 
recorded in the name of M/s Maa Santoshi Grit Udhyog and duly 
converted for industrial purpose and khasra No. 331 (0.45 Hectares) 
and 450 (19 Hectares) is recorded under the jurisdiction of Forest 
Department. 

ii. As per the Mining Department official, the location of pillars were 
found, during measurement, correctly established in the mining 
leases. 

iii. As per the forest department official, the mining activities and stone 
crusher were operational in the approved/allotted mining lease having 
M. L. No. 301/1990. No encroachment was found outside the 
approved allotted land. 

Observations from Tehsildar, Rajgarh report dated 16/05/2024 :- 

i. As per the revenue records, khasra No. 332 (0.72 Hectares) is 
recorded in the name of M/s Maa Santoshi Grit Udhyog and duly 
converted for industrial prupose. 

ii. Khasra No. 331 (0.45 Hectares) and 450 (19 Hectares) is recorded 
under the jurisdiction of Forest Department. 

iii. As per the report, some part of the machineries of the stone crusher, 
office and stock of product is in the Khasra No. 332, whose distance 
from the nearest residential khasra i.e. Khasra No. 183 of Village - 
Bahali is 570 meters. 



Page 4 of 7 
 

iv. Main crushing machineries of the stone crusher is established in the 
Khasra No. 331 and mining activities are being carried out in Khasra 
No. 450.  

Status of pollution Control measures adopted by the stone crusher M/s Om 
Prakash Gupta :- 

i. During site visit, stone crusher was found operational. 
ii. Unit is having 01 Primary Crusher (Jaw Crusher of size 44" x 32"), 01 

Secondary Crusher (Cone Crusher of capacity 200 TPH), 01 
Vibratory screen and conveyors. 03 transfer points were provided. 

iii. No D.G. set was found at the site. 
iv. Unit does not have any bore-well and the raw water demand is being 

fulfilled by outside tanker supply. Unit has provided storage tanks for 
the same. 

v. No separate demarcation, either by boundary wall or wire fencing has 
been done by the unit. 

vi. All the machineries have been covered by the tin shed and conveyors 
were found covered from green net and also water sprinkling 
arrangements were provided at the suitable points e.g. inlet and outlet 
of primary crusher, secondary crusher, vibratory screen and 
conveyors (except dust conveyor). 

vii. No mechanical chute has been provided at the dust conveyor, 
however, arrangements have been made by the unit for reducing the 
dropping height of the material, with the help of drums, from the 
conveyors carrying material of size less than 05 mm and also wind 
breaking wall, from the tin shed, have been provided between the 
conveyors to act as wind barriers (wind direction is predominantly 
from North-west to South-East) in order to control fugitive emissions. 

viii. Unit has grown about 168 fully grown plants and medium grown 
plants around the periphery of the premises including the office area, 
entrance area etc., which is adequate in accordance with the plantation 
norms of 33% of the total plot area. 

ix. Unit has also provided/constructed a rain water harvesting structure, 
for the run-off, likely in monsoon season. 

x. Unit has obtained Consent to Operate from the State Board for Stone 
crushing unit and for mining lease having M. L. No. 301/1990, vide 
State Boards letters dated 09/07/2021 and 11/02/2020 respectively, 
both having validity up to 31/05/2031 and 31/12/2024 respectively 
(Copy of consent to Operate dated 09/07/2021 and 11/02/2020 is 
collectively enclosed as Annexure-12). 
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xi. Photographs, with GPS co-ordinates, taken during site visit are 
enclosed as Annexure-13. 

Other relevant observations 
i. During joint committee visit, the fugitive emissions monitoring at the 

crusher was carried out by the RSPCB Officials and also ambient 
noise monitoring at the crusher, at the nearest house and at the 
Mahatma Gandhi Govt. School (in Bahali Village) was carried out. 

ii. Besides above, the fugitive emissions monitoring at the crusher has 
been carried out earlier on dated 11/01/2024, 16/01/2023, 05/04/2022 
and 20/10/2021, ambient noise monitoring at crusher and at nearest 
house on dated 01/02/2024. Comparative statement of the above is as 
follows:- 

Table A 
 Date of fugitive emission monitoring 

Location 16/05/2024 11/01/2024 16/01/2023 05/04/2022 20/10/2021 
Between 03 to 10 
meters from stone 
crushing process 
(Prescribed limit - 
600 µg/m3) 

564 µg/m3 488 µg/m3 558 µg/m3 551 µg/m3 559 µg/m3 

 
Table B 

 Date and location of ambient noise quality monitoring 
Location At the crusher site At the nearest house (of 

Sh. Mahesh Kumar) 
At the Mahatma 
Gandhi Govt. School 
(in Bahali Village) 

 16/05/2024 01/02/2024 16/05/2024 01/02/2024 16/05/2024 
Noise level in Day Time 
Prescribed limit -  
Industrial - 75 (Leq dB(A)) 
Residential -55 (Leq 

dB(A)) 

66.6(Leq 

dB(A)) 
64.9(Leq 

dB(A)) 
63.1(Leq 

dB(A)) 
58.2(Leq 

dB(A)) 
51.9(Leq dB(A)) 

 
iii. In view of the above tables, it can be noted that the unit is complying 

with the fugitive emission standards as well as the ambient noise 
levels (for industrial categorization) and also at the Mahatma Gandhi 
Government School located in main Bahali Village. However, to the 
nearest house of Sh. Mahesh Kumar, which is located adjacent to the 
unit, the ambient noise levels have been found exceeding on both the 
occasions i.e. on date 16/05/2024 and 01/02/2024. Copies of fugitive 
emission monitoring reports and ambient noise monitoring reports are 
enclosed as Annexure - 14. 
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iv. To enquire further, the joint committee took a round of the nearest 
residential/agricultural establishments as well as of the main Bahali 
Village, which is starting from at around 570 meters (as per 
Tehsildar, Rajgarh report dated 16/05/2024), and gathered 
information from various villagers regarding problem/nuisance, if 
any, being created by the stone crusher in concern. Details are as 
follows :- 

a) Sh. Sahil - Regular dust emission and noise problem, dust 
emission in nearby agricultural fields. 

b) Smt. Chhoti Devi - Vibrations while blasting is done, dust 
problem is rarely happening and it is dependent on the wind 
direction. 

c) Sh. Manohar - Dust emission due to wind direction, vibrations 
from blasting operation. 

d) Sh. Naresh - Vibrations from blasting operation. 
e) Sh. Rohitash - Vibrations from blasting operation. 
f) Sh. Nitin Saini - Vibrations from blasting operation. 
g) Sh. Ramesh Chand Saini - Dust emission, daily water 

sprinkling is not being done. 
h) Sh. Sitaram Saini - No dust emission, unit gives prior 

information for the blasting operation, no vibration problem. 
i) Sh. Sher Singh - No dust emission, no vibration problem. 
j) Sh. Yogesh - No dust emission, no vibration problem. 
k) Smt. Kavita - No dust emission, no vibration problem. 

Enclosures:- 

1. Copy of letter dated 23/04/2024 for Tehsildar, Rajgarh nomination 
(Annexure - 1). 

2. Copy of letter dated 15/04/2024 by Deputy Conservator of Forest, Alwar 
(Annexure - 2). 

3. Copy of RSPCB letters dated 05/04/2024 and 08/04/2024 (Annexure – 3). 
4. Attendance sheet during site visit (Annexure – 4). 
5. Copy of inspection report dated 31/08/2021, by RSPCB official (Annexure – 

5). 
6. Mining Engineer, Alwar report dated 15/07/2022 (Annexure – 6). 
7. Letters dated 27/02/2004 and 02/06/2004 regarding diversion of land 

(Annexure – 7). 
8. DCF, Alwar letter dated 30/09/2022 (Annexure – 8). 
9. Regional Forest Officer, Rajgarh letter dated 23/09/2022 (Annexure – 9). 
10. Tehsildar, Rajgarh letter dated 03/01/2023 (Annexure – 10). 
11. Joint visit report dated 30/12/2022 (Annexure -11). 
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12. Copy of Consent to Operate dated 09/07/2021 and 11/02/2020 (Annexure 
12). 

13. Photographs, with GPS co
16/05/2024 (Annexure 

14. Copies of fugitive emission monitoring reports dated 20/10/2021, 
05/04/2022, 16/01/2023, 11/01/2024
monitoring reports dated 01/02/2024 and 16/05/2024 (Annexure 

 
 

o Operate dated 09/07/2021 and 11/02/2020 (Annexure 

Photographs, with GPS co-ordinates, taken during site visit dated 
16/05/2024 (Annexure – 13), and 
Copies of fugitive emission monitoring reports dated 20/10/2021, 
05/04/2022, 16/01/2023, 11/01/2024 and 16/05/2024 and ambient noise 
monitoring reports dated 01/02/2024 and 16/05/2024 (Annexure 

  

o Operate dated 09/07/2021 and 11/02/2020 (Annexure – 

ordinates, taken during site visit dated 

Copies of fugitive emission monitoring reports dated 20/10/2021, 
and 16/05/2024 and ambient noise 

monitoring reports dated 01/02/2024 and 16/05/2024 (Annexure – 14). 
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Regional Office

RAJASTHAN STATE POLLUTION CONTROL BOARD
D-Block, Ambedkar Nagar, Alwar-301001

E mail- ro.alwar@gmail.com Websitewlvw.environment.raiasthan.gov.in

Resistered/X-mail

F.No. RPCB/RO/Alwar/G-385/ 1.., I -\3
District Collector,
Alwar, Rajasthan.

'"-1Pate: OS.O\
NGT Matter
Most Urgent

Subject: Regarding Hon'ble NGT, Central Zone Bench, Bhopal order dated

2110312024 in the matter of Dulli Chand Meena V/s State of Rajasthan & Ors.

Original Application No. 7212024 (CZ).

Reference: Hon'ble NGT order dated 2110312024 in the matter of O.A. No. 7212024

(CZ) (copy enclosed).

Sir,

This is in reference to Hon'ble NGT, Central Zone Bench, Bhopal order dated

2110312024 in the matter of Dulli Chand Meena V/s State of Rajasthan & Ors. Original

Application No. 72t2024 (CZ). The Hon'ble NGT vide aforementioned order has constituted

a joint Committee of following with the direction to submit the factual and action taken

report within six weeks to Hon'ble NGT:-

l. One representative from the Collector, Alwar, Rajasthan,

2. One representative from DCF, Alwar, Rajasthan and

3. One representative from Rajasthan Pollution Control Board.

Therefore, in view of above, it is requested to appoint a representative from your good

offrce and to decide appropriate date and time for site visit at the earliest in order to submit

the joint commiffee report to Hon'ble NGT in time-bound manner.

Sh. Ravi Tiwari, AEE, RSPCB, Alwar (Mob. No. 9718537173) is hereby deputed as

representative from RSPCB with the direction to co-ordinate with the representative(s) for

compliance of Hon'ble NGT order dated 2110312024.

Next date of hearing is 10th Jrtly 2024.
Yours faithtullY,

Encl: As above.
arwal)

SEE and Regional OrffiPer

/c -fCopy to:
l. Member Secretary, RSPCB, Jaipur, Rajasthan for information and with the request to

direct the concemed at Head Office to appoint a counsel for the representation of

State Board in this matter at the earliest.

2. Deputy Conservator of Forest, Alwar, Rajasthan with the request to depute

representative from your office in compliance of the aforementioned Hon'ble NGT

order.
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Regional Office Alwar

Rajasthan State Pollution Control Board

File No     :  

Date:

Registered

Order No : 2021-2022/Alwar/8432

D-Block, Ambedkar Nagar, Alwar-301001

Phone: 0144-2372996 Fax: 0144-2372996

09/07/2021

F(Tech)/Alwar(Rajgarh)/6266(1)/2020-2021/352-354

108666Unit  Id   :

M/s M/s OM PRAKASH GUPTA (STONE CRUSHER)

At M.L. No.301/1990 (khasra No.328, 329, 331, 332, 450, 

450/566) , Village-Bahali, Tehsil-Rajgarh & District - Alwar , 

Bahali Tehsil:Rajgarh

 District:Alwar

Consent to Operate under section 21(4) of the Air (Prevention & Control of Pollution) Act, 

1981.

Sub:

Your application for Consent to Operate dated 28/06/2021 and subsequent correspondence.Ref:

Consent to Operate under the provisions of section 21/(4) of the Air (Prevention & Control 

of Pollution) Act, 1981, (hereinafter to be referred as the Air Act) as amended to date and 

rules & the orders issued thereunder is hereby granted for your Ms OM PRAKASH GUPTA 

(STONE CRUSHER) plant situated at At ML No301/1990 khasra No328, 329, 331, 332, 450, 

450/566 , Village-Bahali, Tehsil-Rajgarh  District - Alwar Bahali Tehsil:Rajgarh 

District:Alwar , Rajasthan, subject to the following conditions:-

Sir,

That this Consent to Operate is valid for a period from 28/06/2021 to 31/05/2031 . 1 

That this Consent is granted for manufacturing / producing  following products / by 

products or carrying out the following activities or operation/processes or providing 

following  services with capacities given below.

 2 

Quantity with UnitTypeParticular

 620,000.00 TPAProductLimestone Lumps/GSB/Stone Grit &  

Dust/Blanketing

That this consent to operate is for existing plant, process & capacity  and separate consent  

to establish/operate is required to be taken for any addition / modification / alteration in 

process  or change in capacity or change in fuel. 

 3 

That the sources of air emmissions along with pollution control measures and the 

emission standards for the prescribed parameters shall be as under:

4

Sources of Air Emmissions Pollution Control 

Measures

Prescribed

StandardParameter
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Digitally signed by
OM PRAKASH
GUPTA
Date: 2021.07.09
13:09:35 +05:30

Signature Not
Verified



Regional Office Alwar

Rajasthan State Pollution Control Board

File No     :  

Date:

Registered

Order No : 2021-2022/Alwar/8432

D-Block, Ambedkar Nagar, Alwar-301001

Phone: 0144-2372996 Fax: 0144-2372996

09/07/2021

F(Tech)/Alwar(Rajgarh)/6266(1)/2020-2021/352-354

108666Unit  Id   :

DG Set ( 1 No.)( 220KVA) ACOUSTIC ENCLOSURE 

, SAFE STACK HEIGHT 

AS PER ER IV

----

DG Set ( 1 No.)( 500KVA) ACOUSTIC ENCLOSURE 

, SAFE STACK HEIGHT 

AS PER ER IV

----

DG Set (1 No.)( 65KVA) ACOUSTIC ENCLOSURE 

, SAFE STACK HEIGHT 

AS PER ER IV

----
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OM PRAKASH
GUPTA
Date: 2021.07.09
13:09:35 +05:30

Signature Not
Verified



Regional Office Alwar

Rajasthan State Pollution Control Board

File No     :  

Date:

Registered

Order No : 2021-2022/Alwar/8432

D-Block, Ambedkar Nagar, Alwar-301001

Phone: 0144-2372996 Fax: 0144-2372996

09/07/2021

F(Tech)/Alwar(Rajgarh)/6266(1)/2020-2021/352-354

108666Unit  Id   :

That the  industry shall maintain the following pollution control measures & fugitive emmission 

standards

 5 

Pollution Control 

Measures

Sources of fugitive 

Emissions

Prescribed

StandardParameter

Stone Crusher Unit

600 µg/m3  to 

be measured at a 

distance of 3 to 

10 meters from 

the 

process/Source

SPM 1. CONSTRUCTION OF 

METALLED OR HARD 

SURFACED ROADS WITHIN 

THE PREMISES

 2. Construction of wind 

breaking walls

 3. Dust containment cum 

suppression system for the 

equipment

 4. Growing of a green belt 

along the Periphery

 5. JAW CRUSHER COVERED

 6. Plantation

 7. Regular cleaning and 

wetting of the ground within 

the premises

 8. WATER SPRAYING 

SYSTEM

That the industry  shall apply for renewal of this Consent or for Consent to Operate 

at least four months in advance prior to expiry date of this consent letter else 

additional fee shall have to be deposited in accordance with the Rajasthan Water & 

Air (Prevention & Control of Pollution) (Amendment) Rules 2016 & further 

amendments.

 6 

That the industry shall not establish any plant / process or does not carry out any 

activity which attracts environmental clearance under provisions of the EIA 

notification dtd. 14/09/2006.

 7 

That this consent is subject to any order or direction from Hon’ble Supreme 

Court/High Court/National Green Tribunal (NGT) or any other Court of the 

competent jurisdiction.

 8 
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Digitally signed by
OM PRAKASH
GUPTA
Date: 2021.07.09
13:09:35 +05:30
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Verified



Regional Office Alwar

Rajasthan State Pollution Control Board

File No     :  

Date:

Registered

Order No : 2021-2022/Alwar/8432

D-Block, Ambedkar Nagar, Alwar-301001

Phone: 0144-2372996 Fax: 0144-2372996

09/07/2021

F(Tech)/Alwar(Rajgarh)/6266(1)/2020-2021/352-354

108666Unit  Id   :

That the industry shall comply with the standards, with respect to National 

Ambient air Quality, as prescribed vide MOEF notification No. GSR 826 (E) dated 

16th November, 2009.

 9 

That minimum 33% of the area for the stone crusher industry should be covered by 

plantation and at least two rows of tall tress of suitable species should be planted 

within and along the boundary/fencing of the premises to develop a green belt.

 10 

That the industry shall install pollution control measures as per details given in 

Guidelines for Abatement of pollution in stone crusher industry issued by the Board 

vide letter no SCMG(Gen-3)/RPCB/307 dated 05/06/2018.

 11 

That entire water requirement for the industry shall be meet out through outsource 

only and industry shall not dig/install any bore well for abstraction of ground 

water without prior permission from Central Ground Water Authority.

 12 

That this Consent to Operate is being issued to your project having investment in 

Land, building, plant & machinery as Rs 316.47 Lakh. In case of any increase in 

capacity or addition/ modification/ alteration/ or change in product mix or 

process or raw material or fuel, the project proponent is required to obtain fresh 

Consent to Establish/Operate from the Board.

 13 

That the outlet of all primary stone crushers and inlet & outlet of all secondary 

crushers should be installed inside a reasonably dust tight & rigid housing fitted 

with self-closing doors or enclosed.

 14 

That all vibratory screens shall be totally enclosed in rigid and reasonably dust 

tight housing. If containment of dust within the screen house structure is not 

satisfactory, then a dust extraction and collection system should be provided. All 

grizzles shall be enclosed on top and from three sides and sufficient water sprayers 

shall be installed at their feeding and outlet areas.

 15 

That except for those transfer points which are placed within a totally enclosed 

structure such as a screen house, all transfer points to and from conveyors should 

be enclosed. If the dust dos not remain confined within the enclosure water 

spraying system should be installed.

 16 

That the stone crusher shall maintain boundary wall/fencing around the crusher 

premises.

 17 

That openings for any enclosed structure for the passage of conveyers should be 

fitted with flexible seals. Wherever feasible, free falling transfer points from 

conveyors to stockpiles should be fitted with flexible curtains or be enclosed with 

chutes designed to minimize the drop height.

 18 
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Regional Office Alwar

Rajasthan State Pollution Control Board

File No     :  

Date:

Registered

Order No : 2021-2022/Alwar/8432

D-Block, Ambedkar Nagar, Alwar-301001

Phone: 0144-2372996 Fax: 0144-2372996

09/07/2021

F(Tech)/Alwar(Rajgarh)/6266(1)/2020-2021/352-354

108666Unit  Id   :

That water spraying arrangements shall be installed and operated at all strategic 

locations such as, at the feeding inlet of stone crushers, at transfer points, on 

surface of all surge piles and stockpiles of blasted rocks or aggregates, all open 

stockpiles for aggregates of size in excess of 5 mm, active haul roads inside the 

works etc.

 19 

The approach road to site of stone crusher and active haul roads inside the 

premises must be paved or hard surfaced.

 20 

That water storage facility (minimum 3000 litres) must be provided at the stone 

crusher site.

 21 

That a sign board showing the name, address and capacity of the crusher shall be 

maintained at the entrance of the premises.

 22 

That no discharge of trade effluent shall be made within or outside the premises, 

the domestic effluent shall be disposed of into soak pit through septic tank.

 23 

That raw material should be obtained from legal sources only. In case at any stage 

raw material procured from illegal source is found to be used, the sole 

responsibility will be of the project proponent.

 24 

That the raw material shall be procured from valid sources as informed to the 

Board (i.e. from ML No. 301/1990, owned by M/s Shri Om Prakash Gupta, N/v- 

Bahali, Tehsil-Rajgarh, Distt-Alwar, ML No.:- 52/08 own by M/s Triniti Grits Pvt Ltd, 

N/v-Nayabas, Tehsil-Ramgarh, Distt-Alwar, ML No.:- 503/03 own by M/s Shri Rakesh 

Nehra, N/v-Senthali, Tehsil-Ramgarh, Distt-Alwar, ML No.:- 72/03 own by M/s 

Kamlesh Nehra, N/v-Chinawda, Tehsil-Pahari, Distt-Alwar, ML No.:- 03/13 own by 

M/s Ramesh Chand Yadav, N/v-Gujarpur, Tehsil-Ramgarh, Distt-Alwar ) and daily 

record of the raw material procured and production shall be maintained by the 

industry.

 25 

That this consent is issued to the unit on the basis of mandatory documents 

submitted by the applicant, if any discrepancies is found in the document/facts 

submitted by the unit then the consent shall be treated as revoked without any 

further notice and the unit shall be liable for action in accordance with provisions 

of law.

 26 

That the total water consumption shall not exceed 4.0 KLD, including water for 

domestic usage.

 27 

That this Consent to Operate is for following source of air pollution :

i. Stone crushing unit/line comprising Jaw Crusher(1 No., Size-44"x32"), Cone 

Crusher(1 No., 200TPH) & Vibrating Screens,

Conveyors.

 28 
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Regional Office Alwar

Rajasthan State Pollution Control Board

File No     :  

Date:

Registered

Order No : 2021-2022/Alwar/8432

D-Block, Ambedkar Nagar, Alwar-301001

Phone: 0144-2372996 Fax: 0144-2372996

09/07/2021

F(Tech)/Alwar(Rajgarh)/6266(1)/2020-2021/352-354

108666Unit  Id   :

That the industry shall comply with all the conditions of Environmental Clearance 

under the EIA Notification 2006, issued by the SEIAA, Rajasthan vide No. 

F1(4)/SEIAA/SEAC-Raj/Sectt/Project/Cat. 1(a)B2(15705)/2019-20, Jaipur Dated 

10/01/2020.

 29 

That the industry shall comply with rest of the conditions as imposed vide last 

consent letter no. F(Tech)/Alwar(Rajgarh)/6266(1)/2020-2021/880-881 dated 

01/02/2021.

 30 

 31 That, not withstanding anything provided hereinabove, the State Board shall have power 

and reserves its right, as contained under section 21(6) of the Air Act to review anyone 

or all the conditions imposed here in above and to make such variation as it deemed fit 

for the purpose of Air Act.

That the grant of this Consent to Operate  is issued from the environmental angle only, 

and does not absolve the project proponent from the other statutory obligations 

prescribed under any other law or any other instrument in force. The sole and complete 

responsibility  to comply with the conditions laid down in all other laws for the time-being 

in force, rests with the industry/ unit/ project proponent.

 32 

That the grant of this Consent to Operate shall not, in any way, adversely affect or 

jeopardize the legal proceeding, if any, instituted in the past or that could be instituted 

againt you by the State Board for violation of the provisions of the Act or the Rules made 

thereunder.

33

This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to 

the general conditions given in the enclosed Annexure. The project proponent will comply 

with the provisions of the Air Act and to such other conditions as may, from time to time , be 

specified, by the State Board under the provisions of the aforesaid Act(s). Please note that, 

non compliance of any of the above stated conditions would tantamount to revocation of 

Consent to Operate and project proponent / occupier shall be liable for legal action under 

the relevant provisions of the said Act(s).

Yours Sincerely

Regional Officer[ Alwar ]
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Regional Office Alwar

Rajasthan State Pollution Control Board

File No     :  

Date:

Registered

Order No : 2021-2022/Alwar/8432

D-Block, Ambedkar Nagar, Alwar-301001

Phone: 0144-2372996 Fax: 0144-2372996

09/07/2021

F(Tech)/Alwar(Rajgarh)/6266(1)/2020-2021/352-354

108666Unit  Id   :

Copy To:-(A):

Mining Engineer, Department of Mines & Geology, Government of Rajasthan, Alwar.1

Master File.2

Regional Officer[ Alwar ]
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Regional Office Alwar

Rajasthan State Pollution Control Board
D Block, Ambedkar Nagar, Alwar

Phone: 0144-2730531Fax: 0144-2730531

Order No
Date:2019-2020/Alwar/2022

F(Mines)/Alwar(Rajgarh)/1129(1)/2019-2020/1787-1789File No

11/02/2020

Registered

 104,383Unit  Id   :

M/s Shri Om Prakash Gupta

Khasra No.331,332,329,328,450,450/566, Near Village-Bahali, Tehsil-Rajgarh & 

District-Alwar, Bahali

E-Mail : guptarajeev163@gmail.com , Phone :9950947063

Tehsil : Rajgarh District : Alwar

Grant of Consent to Operate  under section 21(4) of Air (Prevention & Control of 

Pollution) Act, 1981 for your Minor Mineral Mine at near Village-Bahali, 

Tehsil-Rajgarh, District- Alwar (M.L.No-M.L.No.301/1990 ).

Sub:

(i) Your application dated  29/01/2020

(ii) Received on 29/01/2020

Ref:

In view of the details submitted vide your above referred application/ documents, the 

Consent to Operate under section 21(4) of Air (Prevention & Control of Pollution) 

Act,1981 is hereby granted for carrying mining activities. This consent is subject to the 

following stipulations:-

Sir,

That this consent is being granted in favour of M/s. Shri Om Prakash Gupta, a Mine 

of  Minor Mineral having M.L.No-M.L.No.301/1990 in an area measuring 2.2500 

Hectares  at/near Village-Bahali ,Tehsil-Rajgarh,District-Alwar.

 1 

That this  consent is valid for a period from 29/01/2020  to 31/12/2024 2 

That this consent is valid for following mining activities :- 3 

Mineral Permitted Mining Capacity

TPALIME STONE1  88821.0000 

TPAMineral Waste2  59214.0000 

That the project proponent will comply with the Standard as prescribed vide the Ministry of 

Environment, Forest and Climate Change notification no. GSR 826(E) dated 16th November, 

2009 with respect to National Ambient Air Quality standards.

 4 
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Regional Office Alwar

Rajasthan State Pollution Control Board
D Block, Ambedkar Nagar, Alwar

Phone: 0144-2730531Fax: 0144-2730531

Order No
Date:2019-2020/Alwar/2022

F(Mines)/Alwar(Rajgarh)/1129(1)/2019-2020/1787-1789File No

11/02/2020

Registered

 104,383Unit  Id   :

That this consent to establish/consent to operate is only for carrying out mining of 

mineral/ore and not for any processing/benefication or crushing/grinding of 

ore/mineral for which a separate application for consent to establish and/or consent 

to operate should be submitted. The project proponent is required to obtain seprate 

consent to establish and consent to operate for carrying out mining of other 

minerals(s), if any or processing/beneficiation of such mineral(s) and for any 

addition/modification/alteration or change in process.

 5 

That the project proponent shall apply for renewal of this consent at least 

four months prior to expiry date of this consent letter else additional fee 

shall have to be deposited in accordance with the Rajasthan Water & Air 

(Prevention & Control of Pollution) Rules 2016 and further Amendments.

 6 

That the project proponent shall obtain Wildlife Clearance from the 

Standing Committee of the NBWL, if and as may be required under the 

Environmental Protection Act, 1986 or the Wildlife (Protection) Act, 1972 

and any orders of the Hon’ble NGT or the Hon’ble Supreme Court.

 7 

That the unit shall have to comply with the Guidelines for Abatement of 

pollution from mining operations issued by the Board vide letter no 

F.14(38) policy/RPCB/ Plg./ 2786-2817 dated 15.07.2011.

 8 

That the unit shall comply with the standards, with respect to National 

Ambient air Quality, as prescribed vide MOEF notification No. GSR 826 (E) 

dated 16th November, 2009.

 9 

That the Mining STP shall achieve following standards in ambient air in 

mine area/mining activities.

i. SPM = 600 μg/M³ (To be measured between 3 to 10 meters from mining 

activity).

 10 

That the unit shall comply with the MOEF&CC notification No. S.O. 

2731(E) dated 09th September, 2013, Notification No. S.O. 2601(E) dated 

7th October 2014 and other subsequent Orders/Notifications in future.

 11 

That the project proponent shall develop plantation as per specified 

norms in at least 33% of the lease area to maintain ambient air quality 

around the lease area.

 12 

That the Mining shall be done as per the approved Mining Plan/ Scheme 

and annual production must not exceed the capacity as mentioned in this 

consent letter.

 13 

That this consent is issued on the basis of documents submitted in by the 

applicant, if any discrepancies is found in the document/facts submitted 

by the unit then the consent shall be treated as revoked without any 

further notice and the unit shall be liable for action in accordance with 

provisions of law.

 14 
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Regional Office Alwar

Rajasthan State Pollution Control Board
D Block, Ambedkar Nagar, Alwar

Phone: 0144-2730531Fax: 0144-2730531

Order No
Date:2019-2020/Alwar/2022

F(Mines)/Alwar(Rajgarh)/1129(1)/2019-2020/1787-1789File No

11/02/2020

Registered

 104,383Unit  Id   :

That adequate measures shall be taken for control of fugitive emissions 

from the areas prone to air pollution.

 15 

That top soil shall be stacked separately and used for plantation & 

agriculture.

 16 

That the project proponent shall comply all the conditions as imposed in 

Environmental Clearance letter issued from State Level Environmental 

Impact Assessment Authority (SEIAA), Jaipur, Rajasthan, vide letter No. 

F1(4)/SEIAA/SEAC-Raj/Sectt/Project/Cat.1(a)B2(15705)2019-20 Jaipur 

dated 10/01/2020.

 17 

That in compliance with NGT order dated 15/07/2015 in the matter of 

M.A. No. 680 of 2015 Original Application No. 123/2014 you are directed 

to remain aware about each decision/ order/ judgments in this regard 

and comply the same.

 18 

That this consent is subject to any order or direction from Hon’ble 

Supreme Court/High Court/National Green Tribunal (NGT) or any other 

Court of the competent jurisdiction.

 19 

That no natural watercourse and/or water resources are obstructed due 

to any mining operation. Adequate measures shall be taken for protection 

of the older-streams, if any, emanating / passing through the mining area 

during the course of mining operation.

 20 

That the shall submit ambient air quality monitoring report from 

laboratory of State Board or recognized laboratories as notified by 

RSPCB or MoEF or CPCB within 03 months from issuance of consent to 

operate.

 21 

That this Consent is subject to the conditions as stated above and general conditions 

as stated in Annexure. Further, the mining unit will comply with the provisions of 

the Air (Prevention & Control of Pollution) Act, 1981 and any such conditions as may 

be specified from time to time by the State Board under the provisions of the 

aforesaid Act.

 22 That all other general conditions enclosed as Annexure shall be strictly complied 

with.

 23 

That the grant of this Consent to Operate  is issued from the environmental angle 

only, and does not absolve the project proponent from the other statutory 

obligations prescribed under any other law or any other instrument in force. The sole 

and complete responsibility, to comply with the conditions laid down in all other 

laws for the time-being in force, rests with the industry/ unit/ project proponent.

 24 
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Regional Office Alwar

Rajasthan State Pollution Control Board
D Block, Ambedkar Nagar, Alwar

Phone: 0144-2730531Fax: 0144-2730531

Order No
Date:2019-2020/Alwar/2022

F(Mines)/Alwar(Rajgarh)/1129(1)/2019-2020/1787-1789File No

11/02/2020

Registered

 104,383Unit  Id   :

That the grant of this Consent to Operate shall not, in any way, adversely affect or 

jeopardize the legal proceedings, if any, instituted in the past or that could be 

instituted against you by the State Board for violation of the provisions of the Act or 

the Rules made thereunder.

 25 

That the grant of this consent to establish/operate is issued from the environmental 

angle only, and does not absolve the project proponent from the other statutory 

obligations prescribed under any other law or any other legal instrument in force. 

The sole and complete responsibility, to comply with the conditons laid down in all 

other laws for the time-being in force, rests with the industry/unit/project 

proponent.

 26 

Yours sincerely

Encl: As Above

Regional Officer

Copy To:-(A):

Mining Engineer, Department of Mines & Geology Department, Govt. of Rajasthan, Alwar.1

Master File .2

Regional Officer
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Annexure-13

Fig 01: Offrcials visited the site.

Fig 02: Arrangements, with the help of drums, to reduce the falling point -f tt e Arst 1te.ss
than 05 mm) and wind breaking wall at behind the dust conveyor.
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Fig 03: Covered Primary crusher (iaw crusher), Secondary crusher (cone crusher) and

Vibratory screen (From left to .igh|.

Fig 04: Covered conveyor belts (for materials less than 05 mm).
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Fig 05: Material transfer conveyors, between the machineries, were also covered by the green
net.

Fig 06: Agricultural field adjacent to the front boundary of the crusher premises.
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Fig 07: Nearest residence of Sh. Mahesh, at the entrance side of the crusher premises.

Fig 08: Sample photograph of the fully grown plants and new saplings in the cnrsher
premises.
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Fig 09: Stacked top-soil, with help ofretaining wall oftin shed'
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fig fO, go.a surfaced road provided in the premises to control fugitive



Fig I l: Plantation/greenery in the crusher premises, at the entrance side of the unit.

Fig 12: Material transfer points, all equipped with water sprinkling system.
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